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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

0.A No.93/2024 (SZ)

(Old OA No.770/2023 (PB))

Applicant Sajimon Joseph
-Vs-
Respondents The Chief Secretary Govt of Kerala & Ors
AFFIDAVIT

[, Thankachan M.S., Aged 65 years, S/o Sebastian,
Mathalikunnel House, Koombara Bazar P.O, Koodranji -673604 ,do

hereby solemnly affirm and state as follows :-

1. [ am the respondent No 5 in the above case.l know the facts of
the case and filing this affidavit without prejudice to file a detailed

affidavit later on.

2.  The applicant herein is permanent resident of Mysore, for last
30 years seeks to initiate legal proceedings for the alleged violations.
Stemming over a dispute over the purchase price quoted by the
applicant, he seeks abuse the process of this Hon’ble Tribunal to
coerce this respondent in purchasing that property at rate applicant
desires. Moreover, the allegations raised in the complaint are also
false against the records. The Hon’ble Tribunal thus therefore

dismiss the Original Application.

3. It is humbly submitted that, on 04.06.2025 when the above
matter came up for hearing this Hon’ble directed me to stop all the
quarriying activities at once and directed to consider the compliance
report by the SEIAA Kerala and in the absence of he same to get
same considered by the MoEF&CC.

4.  This respondent was heard by the SEIAA and decision was
taken as per item No. 9 in the 153rd meeting of SEIAA granting
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three months’ time to rectify the defects which has been noted and
with a further direction that after rectification of the defects and
necessary enquires the question regarding the non-compliance with
the E.C conditions will be decided. True copy of the decision taken
by SEIAA as per item No. 9 in the 1353rd meeting of SEIAA is

produced herewith and may be marked as Annexure R1.

S. It is humbly submitted that, the MoEF Bangalore
(I.A.Complaince monitoring wing) inspected the site on 29.04.2025
and filed a compliance report on 18.06.2025 a copy of the report
was sent to me and to the Member Secretary SEIAA Kerala. True
copy of the report filed by MoEF Bangalore dated 18.06.2025 is

produced herewith and may be marked as Annexure R2.

6. It is humbly submitted as per the report the petitioner has
complied with all the E.C conditions.

In such circumstances it is humbly submitted that this
Hon’ble tribunal may kindly be pleased to accept the contentions

raised above and dismiss the O.A. with costs.

All the facts stated above are true and correct.

Dated this the 7th day of June2025.

Deponent

Solemnly affirmed and signed before me by the deponent on this the

7th day of June 2025at my office at Ernakulam.
V’\

Abhilash J.
Advocate



Annexure R1

MINUTES OF THE 153" MEETING OF THE STATE
LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY (SEIAA)
KERALA, HELD ON 21% & 22" FEBRUARY, 2025

Present:

1. Dr H. Nagesh Prabhu IFS (Retd), Chairman, SEIAA Kerala
2. Sri. K. Krishna Panicker, Expert Member, SEIAA Kerala
3. Sri. Mir Mohammed Ali IAS, Member Secretary, SEIAA Kerala

The 153™ meeting of SEIAA, Kerala, was held from 21* to 22™ February 2025. The
meeting commenced at 10:30 A.M. and was chaired by Dr. H. Nagesh Prabhu, Chairman,
SEIAA Kerala, Sri. Mir Mohammed Ali IAS, Member Secretary, SEIAA, and Sri K. Krishna
Panicker, Expert Member, SEIAA, attended the meeting. The Authority reviewed the agenda

for the 153™ meeting and took the following decisions:

PHYSICAL FILES

Item No. 153.01 Minutes of the 152" Meeting of SEIAA held on 30" to 31" January
& 1*'February, 2025

Noted

Item No. 153.02 Action Taken Report on 151" SEIAA Kerala held on 30" & 31%
December 2024 Placed for Information

Noted

Item No. 153.03 Status of Proposals pending for 365 days placed for information
and necessary action

The follow up action taken is appreciated and the position will be again reviewed
physically in next monthly meeting of SEIAA. The statement shall be revised by SEIAA,

Secretariat and put up for review.



Item No. 153.04

Environmental Clearance issued to the Granite Building Stone
Quarry Project of Sri. Maneesh P. Mohanan for an area of 0.8586
Ha at Sy. Nos. 476/1/15, 476/1/15, 477/2, 477/2/2, 477/2/4 in
Thirumarady Village, Muvattupuzha Taluk, Ernakulam -
Interim Order dated 08.01.2025 in WP(C) No. 45706/2024 filed by
Sri. Yacob — FIR Received — Reg

(0. P. No. SIA/KL/MIN/139351/2020, O.F. No.
1714/EC3/2020/SEIAA)

(N. P. No: SIA/KL/MIN/422091/2023, N. F. No.:

2257/EC3/2023/SEIAA)

The Authority deliberated the matter and the field inspection report. It was noted that

the matter is sub judice and as per the direction of the Hon’ble High Court, the field

inspection report was provided to the Standing Counsel on 15.02.2025 for submission before

the Hon’ble High Court.

As per the field inspection report, it was observed that the Project Proponent has not

complied with the majority of the specific and general EC conditions. Additionally, the

overburden has been stacked in a haphazard manner. Furthermore, the Project Proponent has

failed to submit the Half-Yearly Compliance Report.

In the above circumstances, the Authority decided the following:

1. The Environmental Clearance (EC) dated 21.02.2024 is temporarily suspended for

six months, considering the gravity of violations of EC conditions. The EC shall

be restored only after complying all the conditions of the EC to the satisfaction of

SEAC and approval by Authority.

2. The Project Proponent is directed to address all the observations in the field

inspection report regarding non-compliance with EC conditions within this period

and submit a compliance report with supporting evidences.

3. The District Geologist shall assess any instances of illegal mining and take

appropriate action.



Item No.153.05 Complaint against quarrying operations owned by Sri. Ashly John
Tharakan, Madaparambil House, South Mazhuvannur P.O.,
Mazhuvannur Village, Ernakulam — Complaint submitted by Sri.
K.M. Mathew — Hearing

(File No. 290/EC3/2021/SEIAA)

The Kerala State Human Rights Commission vide order dated 16.10.2024 (received
on 03.01.2025) ordered that SEIAA shall give enough hearing opportunities to the
complainant and the project proponent and take appropriate action or decision w.r.t the
compensation of the damages caused by the quarry of Sri. Ashly John Tharakan to Sri. K.M
Mathew within two months of the receipt of the order. In the 152™ SEIAA meeting held on
30", 31stJ anuary and 1% February it was decided to hear both the parties in the next meeting

with prior intimation

As intimated by the Authority, the Complainant, Sri. K. M. Mathew, and the Project
Proponents, Sri. Ashly John Tharakan and Sri. John Mathai, along with their consultant,
attended the hearing.

The complainant stated that wastewater from the quarry and crusher is discharged into
the Periyar Valley Canal and that quarrying activities have damaged his house, well, and
pond. He also mentioned that the quarry has not been operational since 18.01.2021. The
Petitioner submitted a hearing note and demanded compensation for the damages. The
Project Proponent also stated that the quarry is not functional and that all observations from
the field inspection report have been complied with. Additionally, the revision of the damage
assessment report is in progress. The Project Proponent denied the allegation that damages
caused to properties of the petitioner are due to his mining activities and Project Proponent
didn’t commit anything on the demand for compensation by the petitioner for the alleged
damages caused to his properties due to the mining activities as ordered by the Human Rights

Commission.
In these circumstances, the Authority decided the following

1. The Project Proponent shall submit the hearing note within seven days, along with
all necessary documents to substantiate his claims. The Project Proponent’s
decision on the compensation to the petitioner as ordered by the State Human

Rights Commission must be clearly detailed in the hearing note.



2. The Project Proponent must submit the revised damage assessment report as per

SEAC’s direction within one month.

3. Since the Authority has no jurisdiction to address personal compensation
Authority decide to inform the same to Human Rights Commission with a brief of

the hearing.

Item No. 153.06 Rejection order issued to the Granite Building Stone Quarry
project of Sri. Kuttiamu Haji P. M. for an area of 0.6425 Ha at
Survey Nos: 28/1, 28/2-1, 28/2-2 in Pulikkal Village, Kondotty
Taluk, Malappuram — Hearing

(STA/KL/MIN/400899/2022, 2333/EC6/2023/SEIAA)

In compliance with the orders of the Hon’ble High Court, and as intimated by the
Authority, Sri. Abdul Kareem attended the hearing on behalf of the Petitioner, Sri. Kuttiamu
Haji, with due authorization. The authorized representative informed that the mine closure
plan for one of the quarries within 500 meters was approved by the District Geologist and
that mine closure activities are currently in progress. He assured that the mine closure
certificate would be produced at the earliest to facilitate a reconsideration of the Authority’s
decision regarding the submission of the Terms of Reference (ToR) application for the EIA

study.

After detailed deliberation, the Authority directed the Project Proponent to
submit the hearing note along with the mine closure certificate from the District

Geologist, as assured during the hearing.

Item No. 153.07 Complaint received against the quarry project of Silver Star
Granites in Kanikode Village, Thodupuzha Taluk, IdukKi.

(File No. 147/EC2/2025/SEIAA)

The Authority deliberated on the matter and noted the complaint from the Kallanickal
Residents Association, forwarded by the Kerala State Commission for Protection of Child

Rights, dated 04.02.2025. The Authority observed that neither the SEIAA has issued an



Environmental Clearance (EC), nor any application for the project currently under

consideration.

Authority decided to depute the SEIAA Technical Team for a field inspection
and report and after the field inspection an appropriate reply shall be given to the

Kerala State Commission for Protection of Child Rights.

Item No. 153.08 Clarification sought from Mining & Geology Department with
regard to the issuance of quarrying lease to M/s Mallelil Industries
Pvt. Ltd., Pathanamthitta

(File No. 364/EC2/2025/SEIAA)

The Director, Mining & Geology Department had sought clarification with regard to
the issuance of quarrying lease to M/s Mallelil Industries Pvt. Ltd in Iravon Village, Konni
Taluk, Pathanamthitta. EC was issued by the MoEF&CC dated 12.03.2015 to the quarry
project of M/s Mallelil Industries Pvt. Ltd.

The Authority deliberated on the matter and noted the letter received from the
Director of the Mining and Geology Department, dated 05.02.2025, and the request from the
Project Proponent, dated 10.02.2025. The Authority observed that the Environmental
Clearance (EC) for the granite building stone quarry project, covering an area of 3 ha, was
issued by the MoEF&CC on 12.03.2015. As per the EC, the life of mine was four years. The
Project Proponent has now submitted a revised mining plan for an area of 2.9050 ha, which
was approved on 01.11.2024. According to the revised mining plan, production is proposed
for the next five years.

The Authority further noted that the EC issued by the MoEF&CC had expired on
11.03.2019. The Project Proponent did not apply for extension of the EC's validity within the
stipulated time, as per the S.O. dated 29.04.2015 and the subsequent O.M. dated 12.04.2016.
Since there is no valid EC, the issuance of a lease based on an expired EC is ultra vires to
existing norms. Further the project area, mineable reserve etc are different in the new mining
plan approved on 1% November 2024. As per the existing guidelines of MoEF&CC, the
Project Proponent has to obtain a fresh EC. Hence the Project Proponent is advised to apply
for fresh environmental clearance in the PARIVESH Portal.

The Authority decided to inform the above position to the Director, Mining &
Geology Department



Item No. 153.09 Environmental Clearance issued to the Quarry project of Sri.
Thankachan M. S. at Sy. No. 2442 (pt), in Koodaranhi village,
Kozhikode - O. A. No. 93 of 2024 (SZ) (Earlier O. A No. 770/2023
(PB)) filed by Sri. Sajimon Joseph against the quarry activities of
Sri. Thankachan Mathalikunnel before the Hon’ble NGT -
Interim Order dated 28.01.2025 in WP(C) No. 39873/2024 filed by
Sri. Thankachan M. S.

(File No. 1068/EC4/2024/SEIAA)

The Authority deliberated on the matter and noted the hearing note submitted by the
Project Proponent on 07.02.2025, the email from Sri. Sajimon Joseph dated 11.02.2025, and
the interim order dated 20.02.2025 in WP(C) No. 39873 of 2024. The Authority observed
that, as per the interim order, the Hon’ble High Court directed that the implementation of any
order adverse to the Petitioner shall only proceed after obtaining permission from the Court.
The Authority also reviewed the hearing note and noted that the SEAC, in its field inspection

report, identified multiple instances of noncompliance with EC conditions.
Considering these findings, the Authority decided as follows:

1. The Project Proponent shall rectify all non-compliances of EC conditions as
observed during the field inspection and submit a compliance report within three
months. A copy of the field inspection report shall be provided to the Project

Proponent.

2. On receipt of the compliance report, the SEAC shall inspect the site and verify the

compliance status.

3. If the Project Proponent fails to comply the directions within the time limit, the

Environmental Clearance will be cancelled without further notice.

4. The decision of the Authority shall be communicated to the Standing Counsel for
submission before the Hon’ble High Court.

5. The legal officer to ascertain the position of O.A before the Hon’ble NGT.



Annexure R2

woRa ATy

HITH AIHT / GOVERNMENT OF INDIA
Uaiavor, a9 Ud Searyg uiad s HETST / MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
&1 HTafera, FTT / REGIONAL OFFICE, BENGALURU

4" Floor, E & F- Wings, Kendriya Sadan, 17" Main Road,
1l Block, Koramangala, Bengaluru- 560 034

File No. EP/12.1/201 9-20!9!SEIAAIKER/QL{- = 18.06.2025

To

The Member Secretary
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY (SEIAA) KERALA
Thampanoor, Thiruvananthapuram - 695 001

Sub:
1. Quarry Project at Koodaranji Village, Koodaranhi Grama Panchayat, Kozhikode Taluk
& District, Kerala by Sri. Thankachan M.S. -Extension of period of Validity of EC
granted
2. Environmental Clearance for Quarry Project of M/s. Mathalikunnel Quarry located at
Koodaranhi Village, Kozhikode Taluk & District, Kerala

Ref:
1. The LLA. Compliance & Monitoring Division letter dated 12.03.2025
2. The SEIAA Kerala EC letter no. 212/SEIAA/KL/251/2014 dated, Thiruvanathapuram
04.11.2019
3. The SEIAA Kerala EC letter no. 212/SEIAA/KL/251/2014 dated 05.12.2014
Sir,

This has reference to subject matter. The IA Compliance Monitoring Division vide letter dated
12.03.2025 forwarded the complaint received from Shri. Shri. Sajimone Joseph against the Quarry
Project at Koodaraniji Village, Koodaranhi Grama Panchayat, Kozhikode Taluk & District, Kerala.
Accordingly, this office conducted inspection of the project on 29.04.2025. The site inspection
report is enclosed herewith.

This issues with the approval of competent authority.

Yours faithfully

s

Suresh Kumar Adapa

Scientist ‘E’

Copy to:

1. The Director, IA Compliance and Monitoring Division, MOEF&CC New Delhi
2. Sri. Thankachan M.S, Koodaranhi Grama Panchayat, Kozhikode Taluk & District, Kerala
Suresh Kumar Adapa =

Scientist ‘E’
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Annexure-A

The LLA. Compliance & Monitoring Division vide letter dated 11.03.2025 forwarded the
complaint of Shri. Sajimone Joseph made against the lllegal Quarrying Activities at Koombara-
Punnakadve, Koodaraniji Village, Calicut District Kerala and requested this office to submit the
inspection report. Upon perusal of the documents received with letter dated 11.03.2025, it is
observed that the complainant raised following allegations:
1. Violation of EC conditions outlines in EC No. 212/SEIAA/KL/252/2014
2. Unauthorised extraction of 63,000 MT of material, as reported in the Mining and
Geology Report, valued at Rs.1.1574 crore
Pollution of water, air and noise, as indicated by the Panchayat Health Department
Excessive quarrying near Vested Forest (VFC No. 133) and within 4 meters of the VFC
in Survey No. 154. There are 6 quarries are operating within 500 meter radius and 1
crusher unit in the ecologically sensitive zone altogether comes more than 5 ha. forms
a cluster system
5. Quarrying on agricultural land having Pattaya and serious cracks on the quarry walls
reported by SEIAA, impacting local infrastructure, using explosives other than NONEL
technologies for blasting reported by SEIAA
6. Violation of the High Court Order (WP(C) 5292/2023) restricting heavy vehicle
movement on the 4-meter Koombara-Punnakadve road
Accordingly, site inspection of the project was carried out on 29.04.2025, during the site
inspection it was observed that the project is in operation. Following representatives of the
project and consultants were present during the site inspection:
1. Shri. Thankachan, Owner of the quarry
2. Shri. Senthil, Mines Manager
3. Shri. Abdul Khader, Consultant
4. Shri. Nikhil, Consultant
Brief background of the Project:
The SEIAA, Kerala vide letter no. 212/SEIAA/KL/252/2014 dated 05.12.2014 issued
environmental clearance for the quarry project of M/s. Mathalikunnel Quarry located at
Koodaraniji Village, Kozhikode Taluk & District, Kerala. The area of the project is 4.6963 ha.
The EC was valid for 5 years from the date of issue. The SEIAA, Kerala revalidated the
environmental clearance vide letter dated 04.11.2019 and the EC is valid upto 04.12.2025
(including one year extension due to COVID period). The project area is divided in 2 parts,
one with lease quarry over an area of 3.38 ha. and the other with permit quarry over an area
of 0.8710 ha.
PP obtained following permissions/licenses apart from EC:

N}ﬂu\‘”’
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1. The Kerala State Pollution Control Board (KSPCB) renewed the consent to operate for
lease area of 3.38 ha. vide letter no. KSPCB/KZ/ICO/10081982/2025 dated
30.01.2025 with validity up to 04.06.2027.

2. The Petroleum Explosive Safety Organization (PESO) granted license for explosives
storage vide letter no. E/SC/KL/22/1413(E65549) dated 17.04.2012 and the same was
valid up to 31.03.2016. The license was further renewed upto 31.03.2026.

3. The Koodaranji Gram Panchayat renewed license for the project vide letter dated
24.03.2021 and the same is valid up to 31.03.2026.

4. The Department of Mining & Geology vide letter no. 165/2015-16/2846/M3/2015 dated,
Thiruvanathapuram, 28.05.2015 granted quarrying lease (over an area of 3.38 ha.) to
Sri. Thankachan. M.S. and the same is valid for 12 years from the date of execution of
quarrying lease deed. The lease was executed on 05.06.2015 and the same is valid
upto 04.06.2027. No information pertaining to quarry permit (over an area of 0.8710
ha.) was provided by the project proponent.

5. The Department of Mining & Geology, Kozhikode District approved the scheme of
mining with progressive mine closure plan for the lease area of 3.38 ha. in June 2020.
As per the approved mining plan, the life of the mine is 11 years.

The Department of Mining & Geology, Kozhikode District approved the scheme of
mining with progressive mine closure plan for the quarry permit area of 0.8710 ha. in
February 2018. As per the approved mining plan, the life of the mine is 5 years.

The report is prepared based on the observation made during the inspection of the project

site as on 29.04.2025 and documents submitted by project proponent. The status of the

project (as on 29.04.2025) is as follows:

Status of the allegations raised in the Complaint:

S.No. | Issues raised in the Complaint Observations of Regional Office

1. | Violation of EC conditions outlines in EC | The compliance status of conditions
No. 212/SEIAA/KL/252/2014 stipulated in environmental clearance
dated 05.12.2014 & validity extension
letter dated 04.11.2019 is provided in

Annexure-B.

2. | Unauthorised extraction of 63,000 MT of | Based on the information provided, it
material, as reported in the Mining and |is observed that the Kozhikode
Geology Report, valued at Rs.1.1574 | District Office of the Department of
crore. Mining and Geology issued a show
cause notice dated 05.11.2024

Ny
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levying penalty (including royalty) of
Rs. 1,57,14,716/- to the project
proponent.

The PP submitted that “

The unauthorized extraction of
63,000 metric tons, as reported by
the Department of Mining &
Geology, was conducted to enable
access to the mining site and
facilitate mineral transportation.
According to the attached demand
notice, the extracted quantity
originated from outside the
designated mining area, primarily
for the construction of an access
road and site modifications. These
activities were aimed at ensuring
the smooth movement of
equipment and vehicles, thereby
optimizing operational efficiency
and safety. Additionally, part of the
extracted quantity was removed
before the execution of the
quarrying lease, likely as part of
preparatory work to establish an
operationally feasible mining site.
While these actions were not
authorized at the time, they were
carried out to create a logistically
viable environment for future
mining operations. The proponent
has remitted the fine amount for
this unauthorized extraction,
demonstrating compliance with
regulatory directives.

Nevertheless, the matter remains

WA
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subject to legal and environmental
assessments to ensure adherence
to applicable mining laws and
sustainable extraction practices.”
PP informed that part of penalty
(amounting to Rs. 17,42,395/-) levied
by Department of Mining & Geology
was paid to the Department on
01.03.2025 & 21.05.2025. It was
informed that the remaining amount
will be paid in another 3-4 months as
per the timeline stipulated by the
Department.

GRN: KLO38917743202425E

Department Mining & Geology Department Rat No AS0DAT2IBA2T 4908263
Remittance Type @freasury Recaipts Payar Dotails
office Hame Dist Office M AN G Kozhikode TiRemtter Codel! Any)

Remittance Details

0853-00-102-99-01 Mineral

concession fees rents

Total

Amount in Words

Nine Lakh Rupees Only

Remittance Bank

Mode of Payment

Cheque/DD No

Name of Bank

Kame of Branch

GOVERNMENT GF KERALA
DEPARTMENT OF TREASURIES
o CHALLAN
{See rule 102 © ) and 124 of Kerala Treasury Code)

Date : 01/03/2025-15:48:54

Amount PAN No. (If Appliacatile)
200000.00 Fufl Name THANKACHAN MS

Fiat/Bilock No.
Premises/Bullding

Road/Street

ArealLocality
Town/City/District

PN o

Purpose (if Any)

900000.00

Signature of Remitter

Bank CIN REF No.
02404692025030109382 A22010325154934938
2

Date OL/032025-15:49:34
Bank-Sranch/Treasury

Scrodl MNo. . Date Mot Vented with Scroll

Tof1 01-03-2025

DA
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GRN: KLOOB235914202526E

Department

Remittance Type eTreasury Receipts

Office Name

Remittance Detalls

0833-00-102-99-01 Mineral
concesEon.fees, rerts,

Total

Amourit In Words -

Eight Lakh Forty Two Thousand Three
Hundred and Ninety Five Rupees Only

Remittance Bank

Mode of Payment

ChequeDD No

Name of Banc

Name of Branch

Mining & Gedogy

Dist Office M And G Korhikode

G285
GOVERNMENT OF KERALA
manumgformmn

L
(Sew rule 103( ¢ ) and 124 of Kerala Treasury Code)

Date : 21/05/2025-12:27:01
Departmont Ref No: 450DR15340358836154
Payer Detalls

TINRemitter Codedl! Any)
Amount  PAN No. i Appllacabie)
B42395.00 Full Name THANKACHAN MS

RNat/Block Mo
Premises/Bul ding

Road/Street

Area/local ity
Town/City/District

PIN o

Purpase (if Any) :

B42395.00

Signature of Remitter

Bank Cin:
02404692025052107521

REF No.,
B22210525122704752
1

Date 21/05/2025-12:27:04
Bank-BranchyTreasury

Scroll No. , Date Nol Verified with Scroll

Tof1 21-05-2025

Pollution of water,

indicated by the

Department

air and noise, as
Health

Based on the information provided, it
Panchayat was observed that the joint committee
the

11.10.2024 and monitoring of ambient

inspected project site on
air quality, noise levels and mine pit
water quality was carried out. The
committee in the report submitted to
Hon’ble the

following:

Tribunal  reported

* As per the ambient air quality
monitoring, the 6 hour value

D\ A\
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for PM-10 of both background
monitoring and while the
quarry was in operation are
less than the 24 hour limit of
100ug/m3. However, the value
obtained during the
background monitoring was
more than the values obtained
while the quarry was in
operation. This anomaly is
attributed to the weather
conditions prevailing during
the monitoring.

¢ The noise monitoring revealed
that the noise contribution
from the quarry operations to
the ambient noise level is
insignificant and the
incremental rise in ambient
noise measured on the day of
inspection is less than the 10
dB(A) increment.

e Analysis of water samples
collected by the joint
committee also revealed that,
there is no unusual pollutant
load in the quarry pit water and
the settling tank provided is
effective in suppressing the
suspended solid load. The
water quality parameters are
not exceeding permissible
limits to raise a complaint
against the unit on pollution.

Excessive quarrying near Vested Forest  Based on the information provided, it

(VFC No. 133) and within 4 meters of the | was observed that the joint committee

N SV
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VFC in Survey No. 154. There are 6
quarries are operating within 500 meter
radius and 1 crusher unit in the ecologically
sensitive zone altogether comes more than

5 ha. forms a cluster system

inspected the project site on
11.10.2024. The committee in the
report submitted to Hon'ble Tribunal
reported the following:

the
reports from the concerned
State the
following of

e Based on individual
Departments,

allegations
encroachment of forest land,
quarrying Ecologically
Sensitive Area (ESA), violation

in

of minimum width of the quarry
road and encroachment of
property the
Koombara-  Punnakkadavu

private for

road were observed to be
baseless.

Quarrying on agricultural land having
Pattaya and serious cracks on the quarry
walls reported by SEIAA, impacting local
infrastructure, using explosives other than
NONEL technologies for blasting reported
by SEIAA.

[ty

TECHNICAL DATA SHEET

1. Peoduct
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| 2. Descrintion
Supremeder-S i 1 mos-ehectrical detnator wivih provides superiorn performance with it three-faper ()
sk tubie techuology and deiy

i al i st st By PG et Lnrough Use st
Ll da oeratien COrd, Bk Sy does mot wxgbosle and do

S
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i

The SEIAA,
environmental

Kerala  granted
the
project after appraising the proposal

2006. The

clearance for

e

as per EIA Notification
s -
T .

ad on the mformain roided, it
is observed that the project used
Electrical Detonators until 05.10.2024
the
Detonator, which was used as an

for  initiating Non-Electric
alternate for Ordinary Detonator (OD)
and not for the Down The Hole (DTH)

purpose. PP during the site inspection

N bt
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submitted that usage of Electrical

Tax lnvoic ORRINAL #L T CFRLNT i
“ Detonators is  stopped  after
05.10.2024. Purchase orders w.r.t.
e procurement of NONEL detonators
Ak SR04
e .. were submitted.
et iy Bl
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Violation of the The judgement (dated 28.02.2023) of
5292/2023) restricting heavy vehicle | Hon'ble High Court of Kerala in WP(C)
movement on the 4-meter Koombara- | No. 5292 of 2023 is as follows:

Punnakadve road. e |t is submitted by the learned
counsel appearing for the 2™
respondent that since the
petitioner has preferred Ext.P7
representation  before the
respondents, the same can be
considered in accordance with
law.

Ny
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HBKERIN

JUDGMENT
Dated this the 28 day of February, 2023
This writ petition is filed seeking the following refiefs:-

A Issue an order or direction to the 1* respondent to
consider and dispose of the Exhibit P7 representation in 2 time
bound manner,

B. Issue an order or direction to the 2* respandent to make
corvections in the assel register about the actual width of the
Melekoombara-Punnakkadavu road in & time bound manner,

2. 1t is submitted by the learned counsel appearing for the 2
respondent that since the petitioner has preferred Ext.P7
representation before the respondents, the same can be considered
in accordance with law.

There will accordingly be a direction to the 2 respondent to
take up EXLPT representation submitted by the petitioner and to
consider and pass orders on the same, with notice to the petitioner
a5 well as any other persons likely to be affected by the order to be
passed thereon. Appropriate orders shall be passed within a period
of ane month from the date of receipt of a copy of this judgment.

This writ petition 1s ordered accordingly.
5d/-
ANU SIVARAMAN

JUDGE
ska

e There will accordingly be a
direction to the 2" respondent
to take up Ext.P7
representation submitted by
the petitioner and to consider
and pass orders on the same,
with notice to the petitioner as
well as any other persons
likely to be affected by the
order to be passed thereon.
Appropriate orders shall be
passed within a period of one
month from the date of receipt
of a copy of this judgment.

e This writ petition is ordered
accordingly.

The High Court ordered the 2™
respondent i.e. Koodaranji Gram
Panchayat to take up the
representation submitted by the
petitioner and to consider and pass
orders on the same, with notice to
petitioner and other persons who are
likely to be affected. The Hon'ble
Court order did not mention any

restriction on transportation activities.

Other details

The project proponent filed a Writ
Petition (Civil) no. 39873 of 2024
before Hon'ble High Court of Kerala
and the Court gave following
judgement in the matter:

“As far as W.P(C).N0.44403 of 2024 is
concerned, it is submitted that
integrated consent to operate has
already been renewed by the Kerala

W N o
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State Pollution Control Board and it is
valid till 04.06.2027.

2. In the above circumstances,
W.P(C).N0.44403 of 2024 is closed as
infructuous.

3. As far as W.P(C).No.39873 of 2024
is concerned, it is submitted that
pursuant to the reply submitted by the
petitioner to the show cause memo,
the petitioner was heard and a
decision was taken as per Item No.9
in the 153rd meeting of the SEIAA
which has been communicated by
letter dated 15.03.2025 granting the
petitioner three months time to rectify
the defects which have been noted
and with a further direction that after
the rectification of the defects and
necessary enquiries the question
regarding the non-compliance with
the EC conditions will be decided. In
the above circumstances, this writ

petition is also closed as infructuous.”

NSl

Scientist Il

Ceiantist "E* / Ad

roch Kumar Adapa
“E ditional Director (S)

‘--',t &

Climate Change
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GOVERNMENT OF INDIA
Ministry of Environment, Forest & Climate Change
(Regional Office, Southern Zone)
Bangalore-560 034
INSPECTION REPORT

E-File No. EP/12.1/2019-20/9/SEIAA/KER

DATA SHEET

Project Type: River-valley / Mining
/ Industry /Thermal / Nuclear
Other (Specify)

Mining

Schedule and category of the
Project as per EIA, 2006

1(a), Category B2

CPCB Guidelines (Red, Orange,
Green)

Category of the project as per| Red

Name of the project and project
proponent

—

. Quarry  Project

at Koodaranji Village,
Koodaranhi Grama Panchayat, Kozhikode
Taluk & District, Kerala by Sri. Thankachan
M.S. -Extension of period of Validity of EC
granted

Environmental Clearance for Quarry Project of
M/s. Mathalikunnel Quarry located at
Koodaranhi Village, Kozhikode Taluk & District,
Kerala

Clearance Letter (s) / OM No. 1. EC letter no. 212/SEIAA/KL/251/2014
and date (Chronological Order) dated, Thiruvanathapuram 04.11.2019
2. EC letter no. 212/SEIAA/KL/251/2014
dated 05.12.2014

Location

a. District (s) a. Kozhikode

b. State (s) b. Kerala

c. Latitude c. N11°18'41.57"

d. Longitude d. E 76°04'40.53" to E76°04'52.89"

Address for correspondence

Address of concerned Project
Chief Engineer (with Pin Code &
Telephone/ Telex/ Fax Numbers
and Email id) & Address of
Executive Project Engineer /
Manager (with pin code/fax
numbers and Email id)

Sri.Thankachan M.S.

Owner

M/s. Mathalikunnel Quarry

Mathalikunnel, Koombara Bazar
Kozhikode - 673604

Salient features
a. Of the Project

The project involves quarrying for the production of
granite building stone. The approved production
capacity is 100000 TPA over a lease area off
4.6963 hectares.

b\,c\w&\\}/\
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b. Of the Environmental
Management Plan
L

PP proposes to implement following measures as
part of Environmental Management Plan:

Plantation over an area of 0.3613 ha.
Rain water collection
Environment monitoring
established

Environment quality monitoring will be
carried out through MoEF&CC recognised
laboratory.

cell will be

9. [Break-up of the Project area
a. Submergence Area:

Forest & non-Forest
b. Others

4.6963 ha. of private land. No forest land is
involved.

10. a. Total Plot Area

b. Built — Up Area (Including
Road)

c. Open Space available

Not applicable as this is mining project.

d. Green belt area 0.3613 ha.
11. |Financial Details
a. Project costs as originally
plarined & subsequent Rs. 200 lakhs
revised estimates and the
year of price reference.
b. Allocations made for
Environmental
Management Plan with| RS.42.34 lakhs
item wise & year wise
breakup.
c. Actual expenditure
incurred on the Project so
far Rs. 200 lakhs
d. Actual expenditure
incurred on the
Environmental Rs.42.34 lakhs
Management Plan so far
12. |Forest land requirement Not applicable.
a. The status of approval for]
diversion of Forestland for
non-forestry use
13. |Whether project located in| Not applicable
Critically Polluted Area/Severely
Polluted
14. [Status of construction

(Actual and/or Planned)

a. Date of commencement|Not applicable as this is a mining project. Quarry
operation commenced in 2015

o



b. Date of completion (Actual
and/or Planned)

-22-

15.

Production details as per EC &|Year Total Total Actual
CTO production |production|Production
As per EC|As per|(Tonnes) (*)
(Tonnes) |CTO
(Tonnes)
2015-16 100000 | 100000 21805
2016-17 100000 | 100000 30550
2017-18 100000 100000 30550
2018-19 100000 100000 -
2019-20 100000 100000 31700
2020-21 100000 100000 41100
2021-22 100000 100000 20400
2022-23 100000 100000 31050
2023-24 100000 100000 97200
2024-25 100000 100000 53510

* The data is collected from the Kerala Online
Mining Permit Awarding Services (KOMPAS)
website of Department of Mining & Geology,

Government of Kerala.

16. |Reasons for the delay if the|Not applicable
project is yet to start

17. |KML file of the project Attached

18. |Status  of Public  Hearing|Not applicable
Commitments

19. |Status of R&R No R&R is involved

20. [Dates of site visits

a. The dates on which the
Project was monitored by
Regional Office on
previous occasions, if any

b. Date of site visit for this
monitoring Report

Nil

29.04.2025
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21. |Purpose of present Site visit:
a. Suo moto/ Random|Reference forwarded by the Ministry w.r.t. Public
Inspection of projects by|Grievance.
RO/SRO
b. CCR for  expansion
project's EC under EIA
Notification 2006
c¢. Verification Report (VR) of]
Action Taken Report]
(ATR) or SCN response
submitted by the PP
d. Complaint received
against the project
e. Reference forwarded by
the Ministry which inter-
alia may include PMO,
VIP, Public Grievance,
Parliamentary, RTI
references
f. Direction by Hon'ble court
or by the Ministry in
various Court Matter
g. Direction from the Ministry
in any other matter
22. |Pending litigation if any orPP did not submit any undertaking pertaining to
directions issued by any|court cases and directions. However, one Original
regulatory authority. Application (OA no. 93 of 2024) is pending before
Hon'ble NGT Chennai Bench.
23. |Recommendations Based on the observations made during site

a. Major Non-compliance
b. Minor Non-Compliance
c. Violation

inspection, and perusal of subsequent documents
submitted by the project proponent, PP provided
the sedimentation ponds for the treatment of water|
collected in the quarry, paid two instalments of the
penalty levied by the Department of Mining and
Geology, retaining wall was provided for the waste

dump, approach roads were repaired.

MRS
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